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(d) wbether it is also a tact even 
after the Land and Development 
Office had issl>ed completion ceru
ticates 101' buildings on the basis <'I 
reports by hi. junior office,... on the 
transfer of those junior officers c~r
tain variations were pointed out a·nd 
the lessees were asked to demolish 
the structures in order to get Lhcm 
reguJ'arised again; and 

(e) if so, the reason.q therefor? 

The Millister 01 Works, Housing &Ild 
Urban Development (Shri Mehr CbaDd 
Khanna): (a) and (c). The New Delhi 
Municipal Committpe and the Land 
and Development Officer have sepa
rate functions to perform under the 
municipal bye-laws and the covenants 
of the lease deed rpspectively. While 
the New Delhi Municipal Committee 
unctions building plans and grants 
completion certificate under the provi_ 
sions of the municipal bye-laws, tile 
Land and Development Officer des 
so separately under the covenants of 
the lease deed. 

(b) No. He, however, informs the 
New Delhi Municipal Committee 
where the sanction of plans is likely 
to infringe the covenants of the lease 
deed. 

(d) and (e). ho, not to our know
ledge. But if any specific cases are 
brought to our notice they will be 
looked into. 

Lease Of Nazul Land 

2162. Shri Gulshan: 
Shrl P. H. Dbael: 

Will the Minister of Works, Hous
hlr and Urban Devetopment be pleased 
to state: 

(a) whether it i. a filet that Gov
ernment Iiberalised their policy in 
the administration of leasp of Nazul 
Land in DelhilNew Delhi vide letter 
No. 27(6) 1631L dated the 10th Decem· 
ber, 1963 from the Under Secretary to 
the Government of India, Ministry of 
Works, Houslhg and Rehabilitation. 
New Delhi to the Chief Commlalon
er, Delhi; 

(b) wliether it Ia a tact that the 
above mentioned letter affecting • 
large number of leases in the CapitaL 
was not given wide publicity with 
the result thai 8 considerable nwn
bt!r of persons t!oncerncd could not 
avail of the concession; and 

(e) if so, the steps taken by Gov
ernment to extend this concession? 

The Minister Of Works, Housing and 
Urban Developmeat (Shri Mehr CbaDd 
Khanna): (a) Yes. The lessees were 
permitted to make additional construc
tion upto 30% of the existing covered 
accommodation subject to the mazl
mum coverage permissible under the 
MuniCipal bye-laws in force 8t the 
time of additional construction. This 
concession was given for a period of 
two years till December. 1965. Another 
concession given was that no demand 
will be made on account of the uno· 
earned increase in case of transfer at 
property or exchange of property of 
approximately equal value among 
members of the same f"mily at the 
time of succession, partition and simj~ 
lar transactions. No time limit was 
fixed in respect of this concess;on, 

(h) nnel (e). The qllestion of ex
tending the first concession is under 
con~jderation. 

Engineers 'In D.E.S.tT. 

!i63. Shrl MOhammad Elias: 
Shri Prlya Gupta: 

Will the Minister of Irril'atioa and 
Pewer be p:cal«>d to state: 

(a) whether it is a lact that Chief 
Engineer, DESU has i .. ued instruc
tinns to the engi!leel's working in the 
·C~ Power Station to sign the Alten
de~('e Register in f1rd~T to fu1i1) fhc 
(ll)1igations of the F~1.ctorjcs Acl: 

(b) if so, whether all the fneililieA 
and oblicrations under the Fnctode!i 
Act have been given to the engin",,"'; 
and 

(f!) ir not, the reaJOnR therC'!or"!' 




